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on Indian and State
Administrative
Services

port only contains things which are
already there. Just an accumulation of
figures from the States has been put
into it. ‘The recommendations made
in the Development Commissioners’
conference have been put into it
Nothing more. Sir, so much was made
by Mr. Datar about the important
recommendation regarding direct re-
eruitment to the States. So many
States—three-fourts of the States—are
already having direct recruitment.

Mr. Speaker: The question is..
s qo Ao F¥A (FFTAT) : AAW

wereE, 9 39 fasa s ar .
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weaw WEET o 9g g9 &1 S0
T

The question is:

“That this House takes note of
the Report on Indian and State
Administrative Services and Pro-
blems of District Administration
by Shri V. T. Krishnamachari, laid
on the Table of the House on the
7th September, 1962."

The motion was adopted,

Mr. Speaker: The House will now
proceed with the next item of busi-
ness,

Shrl Surendranath Dwivedy (Ken-
drapara): Sir, when it is a motion for
consideration is it put to the vote of
the House?

Mr. Speaker: This is not a motion
for consideration. The motion here
is: “This House takes note of...." If
it is for consideration we do not put
it to the House. If it is “takes note
of’, it is a regular motion and the
mover has got a right of reply which
I have given to him, Therefore, it
was put to the vote of the House.
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13.26 hrs.

TAXATION LAWS (AMENDMENT)
BILL—Contd,

Mr. Speaker: The House will now
take up further consideration of the
{following motion moved by Shrimati
Tarkeshwari Sinha on the 4th Decem-
ber, 1962, namely:—

“That the Bill further to amend
the Income-tax Act, 1961 and the
Wealth-tax Act, 1957 be {aken
into consideration.”

Shri Prabhat Kar may continue his
speech,

‘Bhri Prabhat Kar (Hooghly): Mr.
Speaker, Sir, yesterday I said that I
welcome this Bill so far as the pro-
visions are concerned, Already pub-
lic commitment has been made and
defence bonds and gold bonds are
issued on the terms and conditions on
which people can purchase them. In
order to bring it under a statute, under
the regular law, this Bill has been
brought forward.

I was also saying yesterday that so
far as gold bonds and defence bonds
are concerned, in order to gi\re
some incentive to the purchasers this
relief on taxation has been granted. I
am not opposed jo the granting of re-
lief on either the wealth tax or on
the income-tax to purchasers of gold
bonds and nation defence bonds. I
want only to point out that except in
the case of the national defence bonds
which perhaps can be purchased by
the small people, by the middle r17s"
or even the workers, the incoue-ti.
relief which has been granted will not
be of much use to them because due
to their paltry income they are no$
liable to taxation. Therefore, the
relief so far as taxation is concerned
will not be much beneficial to them.
Of course, in the case ,of the pur-
chasers who ar% liable to income-tax,
the big people, they will get the ad-
vantage. They are contributing to the
national defence bonds to be utilised
in the service of the nation, and so
they are given some concession for
helping the country in this period.
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[Shri Prabhat Kar]

So far as gold bonds are concerned,
. I would only say that these gold
bonds will perhaps help the Govern-
ments to get some of the hoarded gold
obut from the concealed places. So
far as the middie class is concerned,
they have purchased ornaments at
Rs. 120 or Rs. 125 per tola (Interrup-
tion). The price which is being given
to them is Rs. 62.50 for gold with 0.995
fineness.

Mr, Speaker: About ornaments, I
think, the hon, lady Member sitting
behind was advising him.

Shri Prabhat Kar: She was saying
that it was not at Rs. 120, but it was
purchased at more than Rs. 140 per
tola,

Mr. Speaker: She must be more
familiar so far as ornaments are con-
cerned.

Shri Prabhat Kar: She was only
correcting me that the price was
Rs. 140 per tola.

But while depositing them and
purchasing gold bonds they will get
Rs. 62°50 and that also for gold with
0-995 fineness. So far as oranaments
are concerned, they are not made out
of that fine type of gold. So, natu-
rally, the price per tola for the orna-
ments will be less. Even adding the
total interest at 63 per cent for 15
years it will come to Rs, 65-62. But
they will get the return on the in-
terest after 15 years. You know, Sir,
so far as the middle class and lower
middle class people are concerned,
ornaments are their investment. In a
middle class family, the ornaments are
passed on from one generation to an-
other generation at the time of mar-
rlage, and there is not enough orna-
ments for them to be kept away or to
be deposited in the purchase of gold
bonds. Yet, I know that even though
the middle class and working class
people have got very small quantities
of ornaments, because their love of the
country is more than their love of
gold, they are investing it in purchase
of gold bonds.
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In this connection, I would like to
say something about the concessions
that we are giving to the purchasers
of gold bonds who have gold bars to
be deposited in order that concealed
gold may come to the open and we
can utilize it for our national defence.
Whereas the small people, the working
class, will not get any benefit by the
purchase of gold bonds, the richer
people are given more advantages in
as much as they are able to turn
their black money into white money,
not losing much so far as the price
is concerned, because they will get
Rs. 62-50 per tola as the price of gold
plus interest at the rate of 6} per cent
for fifteen years. Now the workers,
the middle class employees, are contri-
buting their mite without caring to
know what return they will get.
Every day we see in the papers that
they are contributing their salary for
one day, onc week or even 'one month
for the national defence fund. They
are not only working extra hours but
they are working on Sundays and
holidays, without caring to know what
exactly they will get in return
because they are willing to make any
sacrifice for the sake of their love for
their country.

13.31 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

While that is the position in the case
of the working classes, in the case of
the richer people you are giving a
guaraniee to return the money, apart
from the payment of interest for the
manifestation of their love for their
country by the purchase of gold bonds.
Also, because of the over-time work-
ed by the working class, they will
get the benefit of extra work and
extra profits. Np attempt has been
made by the Finance Ministry to bring
in any new taxation so that the extra
profits will go to the national defence
fund.

Here I will again emphasize that
the contribution by the poor and
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middle class people is very very
encouraging and Interesting. As
General Secretary of the All India
Bank Employees’ Association I can say
that after the 8th September mem-
bers of my association have contribu-
ted Rs. 5,23,762 tp the national defence
fund. This does not include the pur-
chase of national defence bond.
Every month they are contributing
their share to the national defence
fund and further instalments will
come,

I welcome this measure because at
least one good thing will come out of
it. So far as our purchase of defence
equipments from foreign countries is
concerned gold is the only commodity
which every country is prepared to
accept as payment. So, if hidden gold
comes to the open, it will help us in
making payments. Secondly because
of the extraordinary high price exist-
ing in the country for gold, there is
enough scope for smuggling gold to
the detriment of the interests of our
cconomy. Now, because of the intro-
duction of gold bonds, the price of
gold will go down. In fact, it has
gone down. From Rs. 125 to 130 it
has gone down to Rs 100. Perhaps,
it will go down further, To that
extent, the incentive to the smugglers
will be lost and there will be less of
smuggling. So, in spite of the fact
that this measure will not be very
helpful to the small purchasers of
gold bonds, I welcome this Bill
because it will ultimately help us in
stopping one of the greatest crimes
that s being perpetrated against this
country, namely, the smuggling of
gold into the country. -At the same
time, it will help the Government
partly at least—I do not know what
portion of the gold will come to the
open, but I am sure that at least some
portion of the hidden gold bars bf the
blackmarketeers and profiteers which
they have put in their vaults will be
utilized for the purchase of gold bonds
—to utilize the gold for the purchase
of defence equipments for our coun-
try. So, I welcome and support this
Bill.
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Shri P. K, Deo (Kalahandi): Mr.
Deputy-Speaker, Sir, this emergency
has been a blessing in disguise go far
as the fiscal policy of the Govern-
ment is concerned because it has pro-
vided an opportunity for a reapprais-
al of the policy which they had been
following so far.

In order to mobilise the financial
resources of the country during this
emergency and in order to facilitate
donations to the I\.Tatiana] Defence
Fund as well as for the free flow of
contributions toward? Gold Bonds,
the National Defence Bonds and
various other securities, this Bill has
envisaged certain concessions. The
concessions envisaged in this Bill
are, firstly, that the Gold Bonds will
be an item of exempted assets so far
as calculation of wealth-tax is con-
cerned; secondly, the Income-tax Act
is sought to be amended so that any
capital pain arising out of the sale
of the Gold Bond or any loss arising
out of this sale will be left out of
consideration for the purpose of in-
‘tome-tax assessment; thirdly, dona-
tions to the National Defence Fund
wil] qualify for rebate and for that
section 38 of the Income-tax Aect is
sought to be amended and, fourthly,
there will be no deduction of tax at
the source of collection of interest
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which will accrue from National De-
fence Bonds for which no limit has
been prescribed and in case of Gold
Bonds for which the limit of
Rs. 10,000 has been prescribed in the
case of an individual.

In this regarq I beg to submit that
there could hardly be a more critical
juncture or a nobler cause than the
present one for the mobilisation of
the unproductive gold hoards which
we have in this country. It is esu-
mated at Rs. 1850 crores at the inter-
national price. Qur foreign exchange
is very much depleted and we need
foreign exchange for the purchase of

. mmuch-needed arms for the protection

of our country. At the same time,
we need gold to supplement our
foreign exchange. But the problem
that faces us today is the spiralling
of gold price in this country which is
out of all proportion to the interna-
tional price. That has become a sub-
ject of great concern to all of us. This
has led to nefarious smuggling acti-
vity which has been going on all
along the Indian border. Wec all
know about it. It has caused invisi-
ble drain on our foreign exchange
and has, at the same time, weakened
the purchasing power of the rupee.
Sir, I beg to submit that this is due
to the wrong fiscal policy that we
have pursued so far. There has not
been any proper thinking in this re-
gard. In the case of the Golg Bonds,
even though the interest rate is so
lucrative, the response is very poor.
Here, the Government proposes to pay
6% per cent intercst, that means, 2
per cent more than the usual interest
ihat they pay on Government securi-
ties and that too will be paid on six-
monthly basis for a period of 15 years,
So far as the Gold Bonds are con-
cerned, Government have given the
further assurance that they would not
ask persong to disclose the source of
acquisition of this gold. Even if you
have acquired it by wrong methods,
you have a chance here to transfer
your black money into white. Sir,
even then, the response is very poor.

Under these circumstances and in
view of the various concessions grant-
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c¢d for the Gold Bonds, we thought
that it will bring about an increase
in the value by about 45 per cent
over the face value but it has not
happened. We will have to find out
why it is so. As pointed out by my
hon. friend, Shri Prabhat Kar, we
find that these Bonds are hardly at-
tractive as a commercial proposition,
because, the price offered for one ten
grams of gold is Rs. 5358 nP which
is calculated at Rs. 62-50 nP per every
tola of gold and it has been rightly
pointed out by an honourable lady
Member that in a middle class family
especially, the purchase price of gold
is sometimes as much as Rs. 120 or
Rs. 140. It is a very great patriotic
act that people are coming forward
voluntarily to sacrifice what they can
for the defence of the country, but,
at the game time, it is not a sound
commercial proposition.

In this context, I wish to submit
the following proposal for considera-
tion. It iz this. At the time of re-
payment of these gold bond loans,
Government should pay them back in
gold. When they pay back this loan,
they should pay back in actual gold
or, these gold bonds should be includ-
ed at the market price of gold. If
cither of these two alternatives could
be accepted by the Government, then,
there would be a plentiful flow of

. gold in the hands of the Gov-
ernment, which will go a long way
to meet our foreign exchange difficul-
ties.

Sir, in this regard, I would be fail-
ing in my duty if I do not make a
remark that the defence of the coun-
try nowhere has been effectively
made possible by only asking for
these gold bonds. W shall have to
think twice about it. First of all, I
beg to submit that most of our
foreign exchange requirements would
be for the purpose of purchase of
arms and ammunitions. Ewen though
Wwe have been getting arms from the
western countries on lehd-lease basis
and on nominal payment, we should
think twice about that because if we
could get arms supply from that gide

Bill
as donations or as grants, that will
go a long way in saving foreign ex-
change. A reappraisal of our ap-
proach in this regard is necessary.

We have been following a policy of
non-alignment and on various occa-
sions I had been also advocating that
we should have a dispassionatp and
independent approach to every prob-
lem of the world. But taking into-
consideration the present threat to
our integrity and to our independence,
it is high time that we should have
some defence alliance or military alli-
ance with the western powers. And,
that will go a long way in enabling
us to have the much-needed arms
and we would then be able to save
our much-needed foreign exchange
for our development purposes.

Sir, another important aspect which
is worth considering in this regard is
that all the unproductive items like the
community development and such use-
less things which have been included
in the Third Plan should be pruned
for the purpose of the defence of this
country. So, these are the sugges-
tions which I have to make for the
consideration of the Government at
the time of considering this Bill,

.

Shrimati ° Lakshmikanthamma
(Khammam): Sir, I support the Bill
to [urther amend the Income-Tax and
the Wealth Tax. Whenever there had
been wars, it is the women who had
been the greatest sufferers. They lose
their sons in the battlefields; they lose
their husbands and their honour is
at stake. The horrors of the previous
war are known to every one of us. We
know how places were invaded and
how people suffered. We know of in-
stances also where persons walked into
the houses and women wgre d.ishon-.
oured, they were*even disfigured cutt-
img the nose and all that. We know
the suffering which women had to un-
dergo during times of war. We also
know of another instance how the cry
of a mother could convert a big war-
rior like Ashoka.into a pacifist. Now,
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(Shrimati Lakshmi Kanthamma)

1 am ‘telling all these things because
with the introduction of the Gold
Bonds, our women have to come for-
ward. They should understand the
need and the necessity to invest the
gold in Gold Bonds for defence pur-
poses. Their ignorance should be
dispelled. 1 know of cases where some
women who kept their jewels in the
banks, after the announcement about
the Gold Bonds, took them away from
the bankg thinking that Government
would ask as to how much gold one
possessed. They got back their gold
articles and kept them in their houses.
It is very wrong and it is only due
to ignorance. If they had realised or
understood the implications they would
not have done so.

Therefore, 1 would suggest that
Government should give more impor-
tance to propaganda telling people why
they should invest in gold bonds.
People who possess these gold things
should be told how their very exis-
tence and safety is in danger and why
they should come forward to invest
more and more in Gold Bonds.

We know, Sir, under what circums-
tances we had to ‘ntroduce this sys-
tem of Gold Bonds to meet this
national demand. We have certain
foreign exchange difficulties for getting
more ammunitions and more arms
from foreign countries for which we
need gold very urgently. As far ae
the introduction of the Gold Bonds
is concerned, it is quite a welcome step
and people should realise the adwvant-
ages that are there in converting their
idle gold into Gold Bonds. One hon.
Member said that because the price is
Just about Rs. 61 or slightly above that,
people are not coming forward. I am
sure gold price is bound to come down,
As our Finance Minister has often
been saying, Government are convine-
ed that gold price will definitely
come down and investing in
gold bonds would be more ad-
vantageous. People who have invest-
ed in gold bondg v-ill feel that they
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have done a very great thing by invest-
ing in gold bonds. The gold that wo- ~
men have kept in their box
safe, is idle money. It does
not produce further money.
Their investment fetches them interest
and they will be getting more money
in future.

14 hrs,

There is one suggestion that I have
to make. Women have some gold or-
naments which, if they invest in gold
bonds, they can cash only aflter 15
years. Suppose there is some urgent
need for them, for some marriage or
some other thing, these gold bonds
will not be of use to ther 'n such
difficult circumstances. If there is any
provision that these gold bonds can be
mortgaged and they can get money,
1 think that may induce women to
invest more of their jewels in Gold
Bonds.

I come from Hyderabad. I know
how much private individuals are
keeping in gold. Our Nizam, for ins-
tance, has huge bars of gold at his
disposal. All steps should be taken
by the Govermment to induce him to
invest that gold in Gold Bonds. The
Government should also pay more at-
tention to find out who is having the
gold. There are a number of people
throughout the country. The Govern-
ment should take steps to induce them
or convince them to invest their gold
in Gold Bonds. Of course, there iz =
clause in the Defence of India Act,
that we cannot take gold from the
temples. I think there is no objec-
tion for the temples to invest in Gold
Bonds. We have so many temples
in our country which are equally
anxious to contributee I do not
refer to the jewels that are used
for the day to day ceremonies,
but that gold which is in re-
serve. We should also welcome if the
temples are willing to invest their un-
used gold in reserve in Gold Bonds.

There have been go many facilities
oreated for the people. Some people,
because of fear of Government or be-
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cause of fear of Income-tax, have
vonverted their profits and extra
profits into gold The Government
have also decided to exempt them
from Income-tax and wealth tax. I
do not know why people are still
hesitant in spite of so many facilities
given to them to invest. They should
also take the opportunity to invest all
their gold in Gold Bonds,

One more suggestion. I do not know
what the difficulty of the Govern-
ment is. This is only a suggestion, If
it is practicable, they can take it. Now,
we are willing to pay 64 per cent in-
terest. Suppose we say, we pay 3 per
cent and after 15 years, we will pay
them back either in gold or in cash
if they want, Since the price of gold
is bound to come down, it may not
also be difficult for the Government to
pay back in gold. If such an assur-
ance is given, I am sure people will
readily invest some more gold in Gold
Bonds.

These are the suggestions that I
have to make.

it el TR (WAAT)  gATE
werey, fawr § oY Aad et iy §
warE & avg 1 g fee ft ag @
Y 7Y AT T & ¥ O fau FeAv gy
AT g |

gaard § 733 § & F7a & qa
Yoo fafeg w3 8w Mies & 1 far
9T HIAT AT Yo FUT At @ Faraay
FIIT AT FoT FUT 99T § KA
TeT 9T & FTT | WX AR q0T HEY
2 a1 5T ag Wt I = @Y ST
¢ ag =t fom g & fem o
Fomfegmegm g a8 aw & & ay
wagrTE ff @y & Ay W @m
g, wrT A T3 § | O AR R A
Y w7 @ qan et 99 /@ {5 awew
¥ foafa 77 § oiX 99%F 7 | AT
& g ST HTHEEE g1 AT § )

Bill

% Afafr Tad s &1 g
=R W ¥z 1 gafay foamsd ara
s® &7 {7 & TR A48 TAH GIA
g 2 37 =fgd | 7z 97+ fod 59 avg
¥ ATIEIEE R 1 ST STk O
s &7 @4 2T & a1 fee faw & ar
¥ a oY fau w4 Tifed 1 AR
AgT TR qeAT g AR dar @
W # | v AT gq 2§ gaAr §Ay Aay
fagar fF w=rt @ ar foe g=9 g
gT T &R FAT 3T Y ey W Ew
T Y AN AT AR Aq f W F IR
mrafa st g€ 8 1 W A F O
T & W F Ag W arEw, ar fax
IF G T G A A ww 9T
faare aear mrawms g1 ST

# ag fd g A wwgan g W
wft nge ¥ fF qg awen agn afewr
g 99 TF °9g7 9§ F WA IaA
ot wr andn faar f EvmAe @3
9 § @9 IF TH 99T FT qeatas
T AT AL | ag Ara Ay frem
gux foag v fFar sd  # FwEar
g f& w7 aF g A fomm s AT
It g7 fFar § Saar dee 9 g
fFar & 1 eE F Tl WY 9 5
g, ST fFm WX ¥ T 9E WK
I 9T fem ww wfaesg s 9@
7g SISAT WTEEE § | gHEl T 4
qT At Afoaew s g s faamgy
F W< 9 TF ATATq wOAF @ A
faar @r@ | 919 FEFTY T AW A FIA
FEEAT T T AHeqr 7 faar faaer
e

wgt A 4T A F1 g% 2, WK
IAFT AW A Tleg AFT @71 § A 5T
oY a8 aTA TS AT @14 at 59 o B
TEET F1 AT & | ACATL F1 TAR] AT
arfgd WX 99% 99 7 AAA F aga
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FWT LYo AT oo FUT 7IF FHAT 1
FETT qg wrar & fF =g ar g9
F{g FT FF7 gL A e gar &1
WA} F FTEOU | ST FT A A
W0 AEL & | 9a aF W&t #1 frad
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Bill
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¢ fFoas 7 7 g 7, A A
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FATH & AGT AT Lo—3o0 FATC
safad €19 F JAT09 TgTE TG T FH
F@ & F GwTC g1 W F Amife @
IR FAC WA AATE FT FIH AR 3
@ § |3 E a1 AT A 3
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qaF ¢ AT T9 F IF FTa & fedr
L F F29 I3 AMEx A I
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gue &7 Jfgd | faw AR F oam
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FFE1 A0 AL T A AT 00 9T °@F
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ITF AT F GAEE F AT S F
TATY 21 77 g AT § 1 F AT JTE T
¥ AT sy fafaes aeg & 3=
=mzAT gfF gw &1 3 sfaem S g A
a4 & 1 ag Al foeelt § fama &5
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fredt & wmg F1E fesmgg 7 2t w7
eF AAY TIT FAN IAE AWM FE
Araer 7@ & oW 9w dw S9N
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Bill
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FT qHG TEY R | TOT AT A EG I
¥ a9 I%aT § W W7 FT AHTL AT
G % @ & afe g s A et
aTE FTH G R A T A W R E

o 9@ A T ¢ o=
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uiR §a g HY g oAed e &6
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Laws (Amendment) 4454
Bill
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W FT qFdY §, TEHT T BT |
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T | TH THW 97 WITF EAFH Say
A AT #Y Y AT Y E, wAA )
dfF o @@ A F7T AT G IHHT
i 79 fafrer &1 aqr gwwd
# Y ea & A afed | F e
& ¥ At H Fwern 9l O
gfefaspeer Eww-399 T 18%0-58 A
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LAl 11 O S

siRel ardrad fagt @ § AT
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TTWY THL3T HF W 3 T A9 AW
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Shri Abdu! Ghani Goni (Jammu and
Kashir): Sir, I am  supporting
this piece of legislation which has been
brought forth today in connection with
the defence arrangements of the coun-
try. When I study this Bill, it seems
to be a good temptation for the
richer class. The country is proud of
the hon. Finance Minister, Shri
Morarji Desai and it has given good
response to his call. But when I study
this Bill, I find that this Bill is only
a good temptation for the richer class,
because the terms mentioned here are
15 years and 6} per cent interest. I
consider 15 years is a very long time
these days.

It seemg the Bill offers a good ap-
proach to the richer «class of the
country, but the response from the
richer class, as is evident from the
speeches made by hon. Members in
this House is not so great as from
the middle or lower classes. The
higher classes include not cnly the
Nizam of Hyderabad, but all Maha-
rajas, Nawabs and big industrialists
like Tatas and Birlas. They can af-
ford to invest their gold for 15 years
with the security of exemption on their
capital investments. The offer of
Rs. 62.50 per tola which is made is a
good offer for the higher class. But
practically speaking, as an ordinary
citizen of the country, I understand
that highest priority should be given
to the defence of the country. I un-
derstand it, but at the same time, to
strengthen our defences, our financial
policy should not be a commercial
policy—how much we have to pay and
how much we have to get. It seems
to me that this Bill is based on a
policy which is somewhat commercial
and not to get the maximum gold from
the country.

At the first instance, the offer of
Rs. 62.50 per tola at this stage can be
welcomed only by those classes whose
interests are insecure amnd in danger.
But for meeting the immediate need of
the country, we require the maximum
quanmy of gold; we want whatever
gold is available in the country. For
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that purpose we should offer a reason-
able rate. I would not expect that the
market rate should be offered to the
lower or middle classes, but a rea- "
sonable offer should be made to the
lower and middle classes, who are
very anxioug to contribute their gold.
Their gold is not in danger, but ther
are anxious to contribute. As I said,
this piece of legislation is meant only
for the higher classes. Fortunately,
the Finance Minister is present here
now. I would request him to consi-
der the question of offering a reason-
able rate which would be acceptable
to the lower and middle classes, who
have purchased, say, 5 tolas or 10 tolas
at a price of Rs. 130 or Rs. 140 two or
three years back. The rate of Rs.
62.50 is all right for those who have
hoarded gold for centuriez together;
they can afford to deposit that gold for
Rs. 62.50 per tola. But it does not
seem to be justifiable to ask a man,
who has purchased gold two or three
years back at Rs. 130 or Rs. 140 to
deposit his gold at Rs. 62,50 per tola.

With these words, I would request
the Government very kindly to consi-
der the approach of the commoner also
and enable him to contribute his gold
to the defence fund by offering a rea-
sonable rate.

’

Dr, M. 5. Aney (Nagpur): Sir, this
Bill is a very important one. I do not
think there is any difference of opi-
nion in this House so far as the Bjll
itself is concerned. Everybody is
agreed that a measure of this kind is
a very wise one, a prudent one and
also a necessary one. Bui the ques-
tion is, how Government will succeed
in getting the gold which is conceal-
ed, whether this temptation that is held
out is such that it will appeal to the
people effectively or something else
has to be done, in addition to that.
That is the main point,

L ]

In the first’ place, the question is
whether the Government has any
idea ag to the possible quantity of gold
that is with the people either in the
form of ornaments or bullion. In my
opinion, Government itself holds a
certain amountsof gold as a kind of se
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curity to stabilise the currency. That
‘quantity of gold is certainly known.
There is another source, which the
Government should have known in my
opinion. When the Government am-
algamated the various States and
made agreements with the ruling
chiefs and so on, did the Govern-
ment at that time make any enquiry
as to the amount of gold which was
held in deposit by them either in pub-
lic vaults or in any other form? If
they have made those enquiries, they
might have a fair idea as to the quan-
tity of gold hoarded by these big men,
because there are various stories that
the ruling chiefs have got so much gold
and so on; various fictitious things are
being told. These are stories. But I
believe, in a secret way, Government
must have collected information even
in those times, though they might not
have thought it proper to claim some
part of the gold for the Government
of India at that time. At that time,
they might have had their own consi-
derations for not making actual use
of the information they had got at that
time. If they have got that informa-
tion, this Bill requires to be more
stringent in my opinion, so that they
may lay their hands upon those hoard-
ed quantities of gold ¥n a more suc-
cessfu] way.

15 hrs.

I do not want them to take any mea-
sures which can be called oppressive.
But some other methods will have to

. be adepted 1o get that gold which is
concealed by these big men. Many
people think that much gold is scatter-
ed in this country—that may be true.
But we find so much gold is being
smuggled every year.

Then, some people made observa-
tiong that in every Ind.ian marriage,
people give some gold. But I want
to say—I do not know of other States
or other provinces—that so far as
Gujarat and Maharashtra States are
concerned, there are many classes of
people who enter into marriage with-
out making appreciably uny present of
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gold at all. Thousands of marriages
take place like that. If I may make
an estimate, out of a thousand mar-
riages performed in a particular area,
it is not more than a hundred mar-
riages where the guestion of gold pre-
sents comes in. In 900 marriages, of
low caste people, they never see gold
with their eyes at all The idea of
giving presents is altogether different.
So, in making any estimate of gold, do
not go by the figures of marriages mul-
tiplied by a certain amount of gold and
like that. There is possibility of
that.

Sir, I thought that those persons
will rise and talk about this Bill who
have got some gold with them. That
was my idea. But I have found most
of the speaking about gold deposits by
others, but none of them has said, “T
have got so much gold and tomorrow
I will put it in gold bonds”. None of
them had said it. So far as I am
concerned, I went by the advice given
by my guru and alse of my hon. friend
the hon. Finance Minister gitting in the
House said, that he had altogether
left the use of gold, jewels and all
that, and since then I have not got
even the gold watch with me

Sif, an attempt has to be
made to carry on a vigorous
propaganda to appeal to the
peaple that here are very good condi-
tions offered by the Government for
them to deposit whatever amoun: of
gold is with them in the form of gold
bonds. But there is some difficulty in
thig matter also in the case of widows
or other who may have gold with them
to which they look upon as a last
source of their maintenance and go on.
If some arrangement could be made in
the intervening period during which
the gold will not be available %o them
but on the credit of their bonds they
can get some money to provide for
their maintenance and all that—if
some such arrangement is made—and
a vigorous propaganda 1s carried in an
honest way, by persong whose faith,
integrity and patriotlsm i3 beyond
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guestion, there might be a very gene-
Ious response.

Sir, I may point out, when the
clarion call was made by the hon.
Prime Minister, thousands of people
have come forward and promise to
lay down their lives also. The lives
are precious, no doubt, most precious,
but anything which is less precious
than that should be first parted with.
I would appeal to the members of the
"Government that they should first set
up their own examples. ...

Mr. Deputy-Speaker: The hon.
Member's time is up.

Dr, M. S. Aney: Sir, you have given
me a golden opportunity to speak on
gold. I conclude by appealing to the
members of the Government that if
‘they set an example and make a vig-
orous propaganda in an honest way,
‘that will evoke a better response than
anything else.

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): Mr. Deputy Speaker, Sir, I am
grateful to the hon. Members of the
House who have given their unani-
mous support to this Bill. Most of
the Members have touched only one
point and that is about the gold bonds.

Sir, from time to time the Finance
[Minister has indicated very clearly
that he is considering very seriously
how to mobilise the gold which is ly-
ing idle in the country. We cannot
provide a correct assessment because
the data and collection of information
are so scarce, and not at all sufficient
to come to any conclusion about the
total amount of gold. But this can-
not be denied that there is a very
large amount of gold Ilying in this
country which is to be mobilised, more
. so looking to the situation operating
today,

The Finance Minister has clearly
‘indicated in various meetings and vari-
ous pronouncements that he has made
that he is very seriously considering
as to how to mobilise the gold and
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how also to bring down the prices
of gold from the level at which it is
operating today—a very high level of
prices. But the House would bear
with me that it is impossible to give
the details before the conclusions are
arrived at and it will create a very
unhappy precedent in the country
and a very unhappy situation which
as some of the hon. Members have
pointed out, may create a sense of
panic in the people. I would request
the Members of the House to under-
stand the seriousness of this problem
and complexities of this problem and
also to have faith in the Finance Min-
ister’s word when he has said already
before the country that he is very
seriously considering the pros and
cons of this problem so that we may
be in a position to have a better me-
bilisation of the idle gold in this
country.

Now, I would come to some of the
points that have been raised. Some
hon. Members wanted information as
to how much gold has been contribut-
ed in the gold bonds. I have got the
information upto 30-11-1962 and that
is, at the IMF rate, nearly Rs. 30
lakhs worth of gold has come in and
in tolas it is, 49,675 tolas. So far as
the gold contriputed to the National
Defence Fund is concerned, I have
got the information upto 3-12-1962
and that is 22,118 tolas of gold has
come into the possession of the Gov-
ernment. But hon. Members should
not be guided about the success of
this bond movement only by these
figures, As the hon. Members are
aware, the gold prices went down °
very rapidly at the time of the an-
nouncement of these gold bonds and
probably due to the feeling in the
country that the Finance Minister is
considering ways and means in order
to bring down the prices of gold. Now,
I think—it is my presumption—that
many people who would have contri-
buted to these gold bonds because of
the attractive terms which the gold
bond offers have been just marking
time to see how the market operates.
That may be one of the reasons why
a large-scale »....
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Shri Kashi Ram Gupta: These days
the market is going up.

Shrimati Tarkeshwari Sinha: It is
stil] far below.

Shri Bade: Sir,- my question is,
why the Minister does not stop the
sale and purchase of gold in the mar-
ket. That will, of course, prove very
drastic.

The Minister of Finance (Shri
Morarji Desai): May I intervene, Sir?
Hon. Members do not expect Govern-
ment to disclose its policy before it is
done.

Shri Ranga: We are certainly not
in favour of any policeman going into
every house and searching gold in all
our boxes and on all our women.

Shri Kashi Ram Gupta: Within the
last four or five days, it has gone up
by Rs. 20|- per tola, -

Shrimati Tarkeshwari Sinha: We
have been watching. It has not been
Rs. 15]- or Rs. 20j- per tola within
these four or five days. The gold
prices have been going down and a
little up. And they ¢have been behav-
ing in a funny way all these years.
But today the gold price is much be-
low what it was when the bonds were
announced or nearly at that time.
That may be one of the reasons. Se-
condly, I think, with more publicity
about the advantages of this scheme
the response to this attractive propos-
al will increase very much, because if
we closely examine these proposals we
find that the terms being offered in
these bonds are very attractive to
the individual investor (Interruption).
Therefore, I think the House will have
enough patience to see for them-
seélves how' this respanse increases,
and I am sure it will increase.

An hon, Member asked about the
question of interest, when the interest
fs likely to be paid. It is very clear
fn the notification itself. All bonds
will carry 6} per cefit interest per
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annum payable half-yearly on the 12th
of May and November each year ex-
cept that the first half-yearly interest
payment will be restricted to the
period from the date of tender from
11th May, 1963. It is very clear in
the notification itself, and the interest
will be paid. Therefore, the argu-
ment that was raised, that it may
affect someé widows and poor men
who have only this wealth in their
possession, a few tolas of gold in their
possession, is not valid. They would
not be affected at all. But, certainly,
the capital amount cannot be return-
ed back, because then the whole sanc-
tity of this scheme will go.

There is another point which the
hon. Member, Shri Prabhat Kar
pointed out. He said that we have
provided a huge concession. But the
hon. Member would also understand
that we are issuing the bonds at near-
ly less than half the market price
operating in that period. Our basic
purpose is to mobilise the huge
amount of gold, and unless and until
we provide such an attractive rate of
interest, we cannot think of mobilis-
ing all the gold. The gold would not
have come out if we had not provid-
ed this. This would have been only
paper work and no material result
would have accrued. Therefore, I
think this attractive rate of interest
should not be grudged. This is a
welcome thing. The House has wel-
comed it, and T would request those
hon. Members who oppose it also to
welcome it, because unless and untill
we provide some incentive to the
investors we will not be able to
achieve any result.

Shri Prabhat Kar: I support it.

Shrimati Tarkeshwari Sinha: That
is good. Again, I may assure the hon.
Member that the interest which will
be accruing on this bond is not tax
free. Suppose the investment is made
by a person belonging to a group with
a high tax paying ratio, the interest
he gets on this bond will be charged
on the same ratio as"he would be
paying on his other income. So, this
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impression should not be created that
it is in any way going to help that
class of people who are called the
richer class,

Then, yesterday, an hon. lady
Member raised a point about reduc-
tion of tax collection and said that our
expense ratio has increased. She was
not, unfortunately, in the House when
I replied to that point. I said that
our tax collection has also increased.
Our revenue has increased and our
proportionate expenditure is very
very low. It is a matter to be really
proud of. I would like to give her
the figures showing the increase in
the collection of taxes. In 1959-80
it was Rs. 25471 crores, in 1960-61
it was Rs. 27755 crores and in 1961-62
it is Rs. 321'34 crores. That is why I
requested her to have a consolidated
Plcture of the whole revenue position
rather than to take an isolated position
and then come to a conclusion,

Sir, with these words, I again ex-
press my gratitude to the House for
supporting the Bill.
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Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Income-tax Act, 1961 and the
Wealth-tax Act, 1957, be taken into
consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The House
will now take up the Bill clause-by
clause. There are no amendments to
any of the clauses. The question is:

“That clauses 2 to 5 stand part
of the Bill.”
The motion ‘was adopted.

Clauses 2 to 5 were added to the
Bill,

(Amendment) Bill
Clause 1, the Enacting Formula and
the Title were added to the Bill.
Shrimati Tarkeshwari Sigha: Sir, 1
beg to move:
“That the Bill be passed.”
Mr. Deputy-Speaker: The question.

is:
“That the Bill be passed.”
The motion was adopted,
1516 hrs.

WORKING JOURNALISTS (AMEND-
MENT) BILL, 1962

Mr. Deputy-Speaker: The House-
will now take up the Working Journa-
lists (Amendment) Bill, 1982.

Shri S. M. Banerjee (Kanpur): How
much time has been allotted for this
Bill?

Mr. Deputy-Speaker: 5 hours.

The Deputy Minister of Labour and
Employment and for Planning (Shri
C. R. Pattabhi Raman): Sir, on be-
half of. Shri Nanda, I beg to move:

“That the Bill further to amend
the Working Journalists (Condi-
tions of Service) and Miscellane-
ous Provisions Act, 1955 and the
Working Journaligts (Fixation of
Rates of Wages) Act, 1958, be
taken into consideration.”

Sir, we have had the benefit of con-
sultation with representatives of the
employers in the newspaper industry
and the working journalists on most
of the provisions in the Bill and it
was possible to achieve understanding
on some of the issues involved. The
Statement of Objects and Reasons and
the notes on clauses attached to the
Bill give a brief background to the
proposals. One of the most important
provisions relates to the payment of
gratuity on voluntary resignation and
on grounds of cqnscience. On thise
issue it was not possible to secure
agreement with the employers. It will
be recalled that the Supreme Court
in their judgment in the case of Ex-
press Newspaperzs versus Union of
India delivered in March, 1858 struck
down section 5(1)(a)(iii) of the



